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Amar Kumar in Lai CHand S Ors
vs. "" - :

Union of India

p-resmt- "i Shri- B. ,K. Aggarwal, counsel: f--or petitioner,

-  Ms. -Jasvinder-Kaur--for Shri-Jog-Singh
counsel for the respondents.

We are satisfied on a perusal o-"f "fhe order dated

■ 26.5.1993' "placed before us that the-^'pttitioner has

been taken on the rolls w.e.f. ' 25.11-.'1992 as'a daily

wages eiiiployee the date on"which"=h-i-s "-services were

■" discontinued from the HTnorities -Comntission-. The

-  ■ order also indicates the amounts due to'the petit ioner

would be tendered to him as soon as-he-approaches the

'  office to collect the same sum of RS-.5049-/-. Learned

■- - ■ 'counsel for the petitioner submits that-the petitioner

-  ' ' " 'will report to duty immediately ' and- collect the

y- ' - ■ amount. ' In this background, no further'-action- under

-  the'Contempt of Courts Act- is called "for. Ihese

■  prw..v,cu ings are accordingly dropped.

^

'  - ■ ■( B. "N." Dhoundiyal ) (-V-- S. Malimath )
- - - Member ( A) - . - - -.- - - .-Cha-i rman
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